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Present: C.B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur. 

Misc.(Crl) Case No. 449/2021 

O R D E R 

 

03-12-2021 

This is an application u/s 438 Cr.P.C. filed by accused/petitioners 

Ahmed Ali, Nekibur Rahman and Md. Nabed Ali seeking pre-arrest bail in 

connection with Tezpur P.S. Case No. 2216/2021 corresponding to G.R. Case 

No. 3574/2021 u/s 147/148/149/294/325/326/307/392/354 IPC. 

Perusal of case diary reveals that there were two FIRs one filed by 

Sultana Khatun against Ahmed Ali, Nekibur Rahman, Md. Nabed Ali, Alija 

Parmin and Rehena Begum registered as Tezpur PS Case No. 2216/2021 u/s 

147/148/149/294/325/326/307/392/354 IPC. Regarding the same incident 

there is another FIR registered as Tezpur PS Case No. 2351/2021 u/s 

147/148/149/498(A)/323/326/307 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

Learned counsel appearing for the state Sri Munin Baruah objected 

the bail petition contending inter alia that there are sufficient materials 

against the accused in the case diary. So, accused/petitioners do not deserve 

pre-arrest bail. 

On the other hand, learned counsel appearing for the accused/ 

petitioners submitted that the alleged incident of assault took place in 

presence of police but police did not arrest the accused because there was 

no such serious incident. The case is imaginary and concocted having no 

substance. 

Having heard the learned lawyers appearing for both sides and on 

careful consideration of the contents of the case diary, it transpires that 

alleged injury sustained by victim are all simple in nature caused by blunt 

object. The FIR cited only single instance of assault. There is no evidence to 

show that accused subjected Sultana Khatun torture demanding dowry. 

Therefore, considering the case diary, it transpires that the I.O. has failed to 
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collect any such credible materials against the accused persons for 

commission of the alleged offences. 

Situated thus, the I.O. is directed to release the accused/petitioners 

Ahmed Ali, Nekibur Rahman and Md. Nabed Ali in pre-arrest bail in execution 

of a bond of Rs. 15,000/- (Rupees Fifteen Thousand) to his satisfaction. 

Send back the case diary in seal cover. 

Accordingly, Misc(Crl.) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


